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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DEL HI1

Original Application No: 375/2024

In reference to Suo Motu cognizance of:
d 40 injured as hoiler explodes in factory in Haryana

Vs

Aroun

Haryana State Pollution Control Board and Another

Reply of Rahul Hooda, Deputy Commissioner/District

Magistrate, Rewari i.c. Respondent no. 2

RESPECTFULLY SHOWETH:

I, That the above noted O.A. is pending before the Hon ble Tribunal for
further consideration on 24-07-2024.

2. That Hon ble Tribunal taken up suo moto cognizance in reference to
News item appearing in “The Hindu dated 16-03-2024". titled as
Around 40 injured as boiler explodes in factory in Haryana™ vide the
present O.A. no, 375 of 2024.

== 'Tha!ﬂw abu,wa uﬂpﬂmﬂ matter was lastly taken up by the Hon'ble

' t _'__,mhm:hy the Hon ble Tribunal directed both

the company as o why different criteria
ent of compensation to the family
as the injured.

d order letter nos, 6323-24, /LFA &
2024 was issued to the Assistant Labour
istant Director, Safety and Health
- Deputy Labour Commissioner
information regarding disciplinary
tatus of compensation paid/ to be
bursement of the compensation,
ompensation paid to the effected

Haryana Labour
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N

323-24/LEFA dated (2-07-2024

In compliance of letier no. &)
s letter no. 1663 dated

Asggistant Labour Commissioner, Rewari vide |
A07-2024 in cantinuation 1o

as decided 1o pay

g of each deceased

04-07-2024 and letter no. SPL-1 dated 21
iter submitted that the company h

earlier le
17.50.000 1o the dependant
ers in the accident.

compensation af’ Rs.
ad Rs 01 1.akh o cach injured work

workers @
has provided immediate financial

After the accident the company
out af the said decided compensation am
ist appended with the memo

assistance ount which is

already mention in the column nel | of 11
wirkers and after the death af |6

ol Rs.

L no. SPL-1 dated 21-07- 2024 10 its
aid company deposited remaining amount

workers the s
i1 as (*) Marked of the said

| | 86.00.000 mentioned in column no.
the Assistant labour Commissioner. Rewa

been paid to dependants of 13

list. in the office of ri for

disbursement and the same has
workers & only 3 deceased worker's compensation mentioned at St

No 05,12 & 16 is yet to be paid by the office of the Assistant Labour

Commissioner intimated vide his Memo No. epl -] dated 21-07-2024

Rewari after receiving of the requisite documents. Further the

compensation of Rs. 01 Lakhs has been paid to all injured workers by
the company. The copy of the reply submitted by Assistant Labour

m{ """'“-_'mwg;ms_ahnexed herewith as Annexure R2Z/B,
no, 6324A/LFA dated the Deputy L.abour

, vide its letter no. DLC(W)/GGM/2893

d that compensation provided to injured

e ————

I ———

entage of their injuries as decided by the
: Haryana vide its memo  no.
;?}3;2@24 and a sum of rupees 37 Lakhs
ded to 39 effected workers as under:-
CAmout . of | No. of | Total

Finqnclal Workers | Amount (In
Assistance (ln s
Rs.) '

| 50,000 20 10 Lakh

37 Lakh

IR L [ 1 takh

8 16 Lakh

feh pu

S Ne
O ipag el

g LE L]
fizath
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been paid by the

The above decided compensation has already
¢ said 39

oner (Welfare) 1o the abov
o this amount Rupees 5 Lakh to
2 out of 16

Haryana Labour Commissi
workers as per their eligihility. PBeside
nis of deceased has been provided, excep!

depende
Chief Minister’s Employees Fund. The

deccased workers under
dependent of emaining 2 deceased warkers compensation under

Chiel Minister’s Employees Fund will be provided after receipt of

their requisite documents. The detailed repotl of compensation
disbursement placed at Annexure RZ/C.

6. That further in compliance 1o letter no. 6323-24/LFA dated

Safery and [Health, Labour
703 dated 08-07-2024

02-07-2024 Assistant [irector: lndustrial

Department, Rewari vide its letter no.

submitted about periodical inspection of the industry and prosecution

lodged in the 1.d. Chief Judicial Magistratc Rewari vide letter no. 437

dated 30-04-2024 against the said company. The copy af the response

submitted by Assistant Director. Industrial Safety and IHealth. L.abour

PDepartment. Rewari is anpexed along with lists containing benefits

given by Labour welfare board & Management of the Company

accident inquiry report and complaint made under Factories Act

1948 as Annexure R2/D.
THat s ﬂﬁﬂ‘lﬂmﬂ.ﬂﬂﬁ of the undersigned contained in para 3(c) of
L deved 16.04,2024. the accident audit report was

rof National Safety Council, The report
he accident was spark generated due to short
in the buffing machine OR generation of
o inadequate earthing of equipment of

> same is annexed herewith as Annexure

gubmission made herein above, it 5

 reply may kindly be taken on record.

District Magistrate.
Rewari
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_ DEPUTY COMMISSIGRER OFFICE, REWARI

' (Department of Revenue and Disaster Management, Haryana)
Kddress :- District Secretariat Office, Rewari- 123401 Haryana

E-mail: derwr@hry.nic.in, Teb (1274-226666, 225553

The-[Jeputy Labour Commissioner (Welfare)
Gurugram

Memo No. 6323-24A /LEA Dated: 02/07/2024

Sub:- M/S Life Long Pvt Litd, accident occurred on 16.03.2024,

Hon’ble NGT case OA 375/2024,

e e e

'ble NGT, Principal Bench New Delhi
the requisite detaileg
Haryana

" In compliance of the Hon

in OA 375/2024 (Copy Enclosed). Please provide
amount & comensation paid to the injured & deceased person by

Labour Welfare Board as per given format.

‘ For Deputy Commissioner e
Rewart
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Status of Compensation given by M/s Lifelong India Pul Ltd, Dharuhera Rewari to Deceased Person ( S| Mo 1-16 )

Father's Contractor | Address Treatmen | % of | Treatment | Compensa | Compensati Compensatio | Total Status of | Remarks
Name tal burn | cost bear by | tion on paid n sanction Compensati | Compens | Paid with
individual or | sanclion initially at after death on alion dale
Company initially at | thetimeof |C Paid/ Fending
the time of | accident Pending | with reason
/ accident /| B amount
\ A : = i
B-11120 NAND
MAGRI MAND
sHivam | O 1
GHANSHYA CONTRAC SABOLINORT | PGI 700000.00 + | 1750000.00 Paid 23.03.2024
M TOR H ROHTAK | 80 | Cempany 0.00 0.00 | 1050000.00*
EAST.DELHI :
PIN-110093" -
VILLAGE- :
< PANDIT
T PURVA SEJHI -
: SHIVAM A PGl 80- 700000.00 + | 1750000.00 Faid 22.03.2024
4 RAM SHEHI | CONTRAC | TARABGANJ, | ROHTAK |90 | Company 0.00 0.00 | 1050000.00
= " |Tor | DISTRICT- j
GONDA(UP)
__ _ FIN-271403
if B
i | L [+
. ,..r-. . I i el ! . .




iy i
. .E?;I

.

—

VILLAGE- |
SHIVAM ..._ﬂ_.p_ﬁ_._b_m,_. Paid 20.03
. - RICT- [=le] 80 | Company 0.00 0.00 BOO0D0.00 + ai 032024
g CONTRAC | cAlZABAD | ROMTAK 1150000.00°
TOR s
__..m_z.muﬂa.w
INCREDIB
LE | viLLAGE- .
5 | AJAY USANEEDHA | PG|  |80- | Company 0.00 0.00 £00000.00 + | 1750000.00 | Paid 20.03.2024
ER ROHTAK | 100 1150000.00*




RAMU

PWARU

SHIVAM
CONTRAC
TOR

VILLAGE-
SEWAL FOST

KAKARAKHO
R

RICT-
UP) 273401

SEWALE DIST
GORAKHPUR(

PGI
ROHTAK

Company

0l

Q.00

B00000.00 +
115000000

!
s

1750000.00 | Paid

=y

20.03.2024

!
N

TOTA RAM

SHIVAM |
~irran | SIKROHARIDI
w%mﬁpn STRIC T

VILLAGE-
SIKRONA,PO
sT-

PIN-241001

Abo
vE

Company

.00

Q.00

700000.00 +
1050000,00"

1750000.00 | Paid

22032024

VILLAGE-

Eﬂ‘maﬁ_ﬂcﬁ

| KAPORPURA, |

Gompany

000

0.00

700000.00 +
1050000.00*

1750000.00 | Paid

20.03.2024




BALREAM

CSHMWAM

GOMTRAC
TOR

VILLAGE-

EHSIL-

271881

GOKULPURT

BAHRAICH.R
URADIHA{UR)

PGl
ROHTAK

f

v

Abo

'

Company

SURYA

INCREDIE
LE
MANPOW

FORCE

VILLAGE-
SOHIJAN
DIHAMMA
DIST-

R (BIHAR)

MUJJAFARRU

PG
ROHTAK

il

Company

000

0.00

70000000+
0.00 1050000.00°
!
\
700000.00+
0.00 1050000.00

24.03.2024




Flouay

BALKISHAN

SHIVAM
CONTRAC
TOR

VILLAGE-
BAKHRAR!,DI
ST-BAHRAICH
(UP) 271855

JUNG,
HNEW
DELHI

Aba
ve | Company
75

0.00

0.00

BO0000.00+
T150000.00°

1750000.00

Paid

18.03.2024

{

\[ sHivam | VILLAGE- . \ \
154 AMAR: MAN | AN GE RA, SAFDAR | . ) . ol i
A r}. %%mam@n. PURADIST- | JUNG, |60 |Company |0.00 0.00 {750000.00° | 4750000.C
AYODHYA | NEW
(UP) 'DELHI
1750000.00* | 175000000 | Paid 14.05.2024

0,00




Status of Compensation given by Mis Lifelong India Pyt Lid, Dharuhera, Rewar o Injured Person { 51 No 7.3 )

Total

Father's
Name

Contract
ar

Treatmen
tal

% of
burn

Treatment

‘cost bear

by
individual

or

Company
/

Compensall
an sanchon
initially at
the time of
accident

"Compensa
ficn paid

the time of
accident

Compensati

mitially al | on

After
discharge

Status of
Compensa
fion

Paid/
Panding
amount

J

Hermarks

Paid with date
Pending with
rEEsan

M-

RATI LAL

INCRE
DIBLE
MANPO

FORCE

\

COMPANY

100000.00

i

18-04-24

18

0%

COMPANY

100000.00




60

JAGDISH

LIFELO

VILLAG
E-

BADAG
ANJ PO
STTEH
SROL,
DISJHA
NSI(UP)
284206

CIVIL
Wﬂm1:ﬁ

REWARI

A0%

COMPANY

100000.00

Paid

19-04-24

21

INGRE
DIBLE
MANPO

FORCE

VILLAG
E-
GARM

CIVIL

HOSPITA
L
REWARI

40%

COMPANY

100000.00

18-04-24

PGl
| Rhrac

25%

COMPANY |

100000.00

18-04-24




VILLAG I
INCRE | EBABA
KALYAN |DIBLE |NPUR
SINGH MANPO | DISTR! | VERMA
WER |CT- NURSIN i
FORCE | BULAN |GHOME |30% |comeany | o 0 100000.00 | Paid 18-04-24
DSHAH : :
R (UP) j e
VILLAG] i \
EJANA 'y « \
GlKA
PURWA
ASHWA | JHAKO . : :
Nl |LIDIST |Pal 20% |COMPANY | 0O 0 100000.00 | Paid 22-04-24
25 ARVIND | CHADI INDUST | RICTFA | ROHTAK
LAL RIES | D
(UP)
PIN
. 225408 |
= .. GOVIN [ CIVIC
L s -




VILLAG
E&

L POST- | CIvIL
RAM ASHWA | BHAGR | HOSPITA | 40% | COMPANY 100000.00 | Paid 22-04-24
KISHAN | NI ALDIST |L
INDUST | GONDA | REWARI
RIES | (UP)
ALIUAB | CiviL a |
| ULBUL, | HOSPITA :
o (DisT- |L . ! Lx
SANOJ  |NBULA  |ASHWA | BAHRAI | REWARI |30% | COMPANY 10000000 | Paid 22.04-24
N CH{UP)
INDUST | 271802
RIES
VILLAG
E&
POST-
GAUDH
=S

FUSA
ISHANN

HOSPITA




RATTAN

SHIVA
M
CONTR

ACTOR |

CIVIL
HOSPITA
L
REWARI

28%

COMPANY

/
s

100000.00

Paid

20-D4-24

33

KUMAR

RADHE

SHYAM

SHIVA

CONTR

ACTOR

CIVIL

HOSPITA,
L

.0 | REWARI

muﬁ

COMPANY

100000.00

Paid

20-04-24




JAGAN
NATH

SHIVA

CONTR
ACTOR

E&
POSTB
HAGRA
I,DISTG
ONDA(
Up

36

"ANIL
KUMAR

RAM
GARIB

SHIVA,

CONTR
ACTOR

a7

64

SACHIN
VERMA _

VILLAG
ETABG
ANJ.DI
STRICT
GONDA
(UP)
PIN-

| 271403
VILLAG
_m..
SEJHIA
TEPRA
PANDIT
PURWWA
TARAS

VILLAG |

VERMA
NURSIN

[

G HOME | 20%

COMPANY |0

100000.00

Paid

20-04-24

/

VE m__.____y
NURSIN
G HOME

15%

COMPANY | 0

!
105000.00

Paid

20-04-24

VERMA

NURSIN | 25%

COMPANY |0

100000.00

Paid

20-04-24




VILLAG

JHAKO
L,DIST
RICT-
FAIZAR
AD(UP)
PIN-

wmm.ﬁw

CivIL

REWARI

HOSPITA
L

COMPANY

100000 00

23-04-24
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T OO S < pepyTY LABOUR COMMISSIONER (WELFARE),
Risom Mo, 408, Fourth Floor, Min Secretariat, Near Rajlv Chowk, Gurugram

ﬂu-m n.mlim : 8,
¥, 5, CONTACT: (:124-2223450

ol -__ o-mall: diewpurugram@gmail.com, Website: www hrylabour.gov.in

Deputy Commissianer
Rewari

No./DLCIW)/ GGm /285 ' dated; 19-7-24

Subject: M/S Life Long Pyt Ltd. Accident occurred on 16-3-24, Hon'ble NGT
caseDA 3?5} 2024.

On the subject cited above,

Reference to your Memo: no, 6323-24 A/LFA dated 2-7-24, kindly find :

attached the report regarding the amount and compensation paid to the injured and

deuﬁmd persnn by Harvana Labpur welfare Board for accident occurred in Mfs Life long

ascpa&;mur’fﬂrmai and letter No. HLW8/2024/1976 dated 21-3 24

1a Panchkula forwarded for infarmation, please.

1
Deputy Labour Commissioner (welfare)
Gurugram

o«
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7oy ’f-r.r'i." A _ .
ke Wellire Comanissionet, [ ey, I“' S . : i
Harvans Labour Welfire Buourd, 12\ - st
bava No. 2930, Seutord, Fanchkuln ol Ye 1-a2Y /o Lind
. - T i pat
: _— \ 3 ~ A el
Ihe Deputy Labowr Cominssioner (Welthre), -  oes
Lo ram 5y
.3
o L W28 TR oG
dawed: 2103, 2024
) g e
Subject:  Dishupseineit of Fingneial Assistance to the :mrkclHI;‘:-L::;:-_W'I:[ i
the secident bappened tn Mis Lifelong India Pyt Ltd, B2hs N
Rowari)
Lo vefbrence W the subject cited abave
D
\s you are aware that on 16.48.2024, 8 Blas! occurred in iac O it
colleutdn euuinment of & fagory e, M Lifclone India Py Lid situated o <

Dbarahesn (Rewir), caisimng u massive fire ingrdent in e said factory. Die
kil 39 suer labourers warking in factory prepuses were severely Dumi w

- r they dre i the dite need of fingneial assislancs from the Government. - &

e eeliieal hour of need, the poor labourers requires finuncial assistun e

. 'I rlri i | l bt r T = :

A nils W&%ﬁﬁﬂ%ﬁ ciuused by aceident. hence. = shiccanl | Drmncy, h2g
"wd = | .

et lubourers s wgently reguired,

5

18 dls 0 been pul up betore the SCreEnmIng commmites

i B .
Gl Sccretury, Haryuna on dated 20032024 A “
BUL thiat 05 per point 18(E) of latest mstructions tswed
s jon of nddia wikde Iy
BOR0M (MCC Enforecement) dated 27 Januar

i BUL s required for emergeney relie! work and

o
s devided 10 release the finnnewd  assistanc.
e Camission.
n -
s
®

(E Scarné® with OKEN Scaline
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|!'.'._|x.'l.| WA RS (s ll“! ot on HIL

ey Ampat | Noo ol [
WAF | of Workdrs A
| Fisgneial (har R
Assistanoe
_ aBay
\dmited Discharges Took | 50,000 20 i
LAMA Bum Percentagre
IUptasSi®y Inyury) el e
- Hurn pereentage (51% 1o 73% i SRR i | 1.4
inmury) i b i) | =
f o SeRbusbum percentagd (more | 200000 8 Iy Latkh
_then T5% Injury) v L et Al (B, ¢
ol | 39 37 Lukh

¥ = T [ o i /I

liw, @
Vet B1 1

1] = | B L g - L
Al andividual worker wise fjury und financial sssistunce Ry I

.‘m-ausi._lfr thirt the finageial
¥ positively.

&kt I STl

o -
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Beputy Labour Cefmmissioner  \b ol
Tor Welfare Conihissioner.

AL

Flarvana
tlatesd 21,03 2024
BBY Blectondd ONeer. 30 1t
JeilLlY
<~ Sikibh

SREputy Labour Commssiones €W el e
Welfiire Commissioner, Hutyana

(\ cordicielv. & sii/6f Rs, 37 Lokhy as finanera] assistance (s HOVIGE
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___ |

Faller's Name

Ervel b i} te b (vor Bl DECIVOAGGI/285 dotod 1000 035

Status of Conmpensalion gheon by Wellare Board 1o Decessed Farson (S| No =16}

Contrctor Address

SHIVAR

8-
1120, NA
(3]

NAGRIM | 23,03 2024

AMDOLL
SABOLI
NORTH
EAST.OF

e —

Trealmem %ol
Lanira

.ﬂH

ROMTAK

) Te]]
expired on

0%

_.HE.:EE
casl hoor
lay
inchiviclial
o

| Compgdny

Li— Y=

|

Clamipsrly

“Gompensa

T
sanstiod
iiliplly-al
1he timic el
aceident |
A
200000

GCompensatt | Gompensati Tols Status of  SRomarks
om paid | sanziion Compens  Compens | Pald with
ity ot akterggath  aian _ ation | date
the tirme of Paidi Peniding
sccidant ALA R J Sending | with reasan

0o | amounl
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faga— M/s Life Long Pvt. Ltd, accident oecurred on 16.03.2024, Hon'ble NGT case OA

375/2024.
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TO

Sh. Vijay 1. mar (Qccupier)

Sh Sande - Bhat (Factory Manger)

M/s Lifelung India Lic

PLOT NC 76, KHASRA 10, 5//20,21,6//15/2, 16, 23 AT WVILLAGE DHARUHERA,

SECTOR-. DHARUHERA, DISTRICT- REWAR! (HR.),

No. 295 ' Dated: 18-03-202¢4

Subject: Prohibition Order in respect of M/s Lifelong India Ltd. PLOT NO-T8, KEASRA NO
5//20.21,6//15/2, 16, 25 A1 VILLAGE DHARUHERA, SECTOR-6, DHARUHERA, DISTRICT - REWAR]
(HR.), unc | section-9 and section-40/41¢ of the Factories Act 1948.

| Er. Dinn « 0 Yadav., Assistant Direclor (IS&H), Rewari inspected your factory under the
Factories Act 1948 on 16 03.2024, 17.03:2024 ailer an incigent of dusl collectors exolesion
mcident v which 3% werkers fias beep injured who were warking in the Fetlling LrEd

The caue of the accident is the dust explosion Dust explosions are the resull of hign
::ﬂnt:&ntralmlﬁﬁ tqmaustrbm dust particles rapidly combusting inside an enclosad space.

A ne p&rtlf_‘ es can begnited when coming into contact with a
Tﬁ%murtm These five factars (oxygen, haeat fuel i sersion,
E Dust Explosion Pamtagon™ If che elers 5 the
nicannot occur, Even materials that do oot burn o larger
Wen the proper conditions, can be exposable in dust
| can cause employee deaths, injuries, and de - truction
An the above Factary 1 the result of melal dust
lenoment and systam fault, which or ‘Dual

n/Rules have been found -

jrachines ara shifted fram middle portior of the C
! gsl corner of C Blogk). The burding peis of this
Beninery not got-aporoved rom the Lnigl 0 £l
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Safnty of buildings and machinery: As the building plant and machiery in (ng Feltiing
Ar. . and the dust collectors (s dangerous and has heen cordoned off by the district
adr tistraton Only the authorized persons are allowed to enter this area

If it appears to the Inspeclor that the use of any bullding or part of & huitding or
any part of the ways, machinery or plant in.a factory invelves umminent danger to
human life or ..ty he may serve on the oceupier or manager ar hoth of the factory
an  der in writing prohibiting its use until it has been properly repaired or aliered.

This 15 violation of section 40

The management f2ils to ensure safely of (he WOrKETS whitle they are at work and fails
1o~ aintain the machinery and the equipment i sUcH a manner as [0 Cause | sk oof life
ar ' bodily injury,

This is violation of Section T4 of the Factories Act 1948 read with Rule 668 of the

PER 1952
Exa aination of dust eguipment —(a) All equipment far the extraction Orf
syppression of dus! shall at least once in avery SiX months be examingt =

tesied by 3 cor, stenil person, and any defect discloserd by =uch examinatich snd
tec <hall be rectified a8s soon as practicalie No such recard shown by 1he
me&  gement sl the time of Inspection.

(b} = register contaimng particulars and tests shall be kept in Farm No. 38 not shown
dur ¢ the \nspection

This IS ths.i wnlanﬂn of Section & of the Fatlories Act, 1948 o fule B
5=C’HEBU[_£—’J af;the-Eﬁn’}?hiFaﬁmry' Rule 1952

-t s implicative thal the work being carriad ot under

‘of the factary until the remedial measu =5 agains
& safety and Life of warkers.

jee of lhe chief Inspeclor ef factories Haryana,
area in the factory be restored only citer dus

5. Any disobedience of this prohibition of ier shali
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Chief Inspector of Factories,
Haryana Chandigarh

The Occupler/Employer

M/s Lifelong India Ltd,

Plot no- 76, Khasra no, 5//20, 21, 6//15/2, 16,25 at
Village- Dharuhera, Sector-6, Rewarl

No- ['}1% Dated- £3.05:2Y,

Regarding Prohibition order In respect of M/s Lifelong India Ltd, Plot
no- 76, Khasra no, 5//20,21, 6//15/2,16,25 at Village- Dharuhera,
® Sector-6, Rewarl Under Section 9 and section 40/41H of the Factories
Act, 1948,

On the subject cited above,

It is Intimated that your request through E-mail dated 16.05.2024 regarding
employment of workers for making compliance of violations pointed out in the Prohibition
Order dated 8,03.2024 has examined. In this regard you are hereby permitted to employ
upto 15 workers/persons for making compllance submitted to condition that you will take
all necessary _E_ranau'ﬂuns for the safety of the workers/persons under adequate

4 For Chief Ingpen:t:} of Factories,
Haryana Chandigarh -

Dated- X 4 . 0 5 WY
 Deputy Director, 1S&H Gurugram-2 for Information
of 'M"}

For Chief Inspector of Factorles,
Haryana Chandigarh

CamSu&ﬁnH



84

, orthy Deputy Commissioner

Mari.
Mo, 702 Date: 08-07-2024

Subject: Reply of “Notice of hearing Suo Mato matter” of your letter no, 6194-6197 dated 15-04-
2024,

List of the employees injured in accident, The Present status of injured workers. Who
is bearing the cast of treatment of injured workers?

Point 1:

Reply: This is related to Labour Walfare Officer, Rewari and Assistant Labou™ Sommissioner,

Rewari,

Point 2 ' Who is liable ta inspect the industry/ equipment periodically to avoid such accident?
Whether concerned department inspected the same on tirme.

Reply: As per policy the company was inspected on dated 20-07-2021, the inspection report

(Lifelong inspection Report Factory Act) is in attachment enclosed. The Inspection/
Accident enquiry has been done by DD {IS&H), Gurugram-2 vide letter no 4&C dated
19.03.2024 (Copy attached), Prosecution has been launched in Hon'ble Court of C.JM.,
Rewar| By AD (IS&H), Rewari vide letter no. 437 dated 30.04.2024 (Copy attached).

Point 3: What remedies are available with the concerned department, if such accident took
place? == T

Reply: As directorate of Industrial safety & Health |s an enforcement and advisory body, the

= safety awareness programmes and Factory Act 1948 inspections conducted by the
department.

Zsation has been provided to the affected employees?

o

ur Welfare Officer, Rewari. P~

Yeurs Sincerely

| Safety & Heali®)
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Deputy Director
Industrial Safety & Health
Gurugram-11
To
Chief Inspector of Factories
Haryana Chandigurh
No. Y 6L Dated: -rtr{’bg/hﬂq

Subject: Fatal/Serious Accident Enquiry of fire incident occurred in M/s Lifelong
India Pvt. Ltd. Plot no. 76 & Khasra No. 5//20, 21, 6//15/2, 16, 25 at village
Dharuhera, Sector- 6, Dharuhera, Distt. Rewari

On the subject cited above,

Please find enclosed herewith the Fatal/Serious Accident Enquiry of fire
incident occurred , which was occurred on 16.03.2024 in M/s Lifelong India
Pvt. Ltd. Plot no. 76 & Khasra No. 5//20, 21, 6/15/2, 16, 25 at village
Dharuhera, Sector- 6, Dharuhera, Distt. Rewari. The fatal/serious aceident
enquiry is being sent to you for further necessary action.

¢ your information and further necessary action please.

it

Deputy Director
Industrial Safety & Health
Gurugram-[1
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By Deputy Director, IS&H, Gurugram-11

Name of the Factory

Name of Oceupier

Name of Manager

Name of the deceased &
injured workers:

ACCIDENT ENQIRY REPORT
{Under The Factories Act, 1948)

M/s Lifelong Indin Private Limited,

Plot No. 76 &, Khasm No. 5//20, 21, 6/15/2, 16, 25

Sector-6, Dharuhern, District Rewari
Sh. Vijay Kumar
sh. Sandeep Bhat
i. Sh. Rakesh Sahu- (Age Appox 37 Years)
ii. Sh, Ajay- (Age Appox 28 Years)
iii. Sh, Manish- (Age Appox 24 Years)
iv, 8h. Mukesh- (Age Appox 26 Years)
v. Sh. Rati Lal- {Age Appox 39 Years)
vi Sh. Saliu- {(Age Appox.- 20 Years)
vii. 5h. Suryamohan Jha-  (Age Appox 37 Years)
viii. Sh. Vikas- (Age Appox 24 Years)
ix. Sh. Dharmendra Ray-  (Age Appox 30 Years)
x. 5h. Kuanhiya Kwmar- (Age Appox 24 Years)
xi. Sh. Somveer- {Age Appox 32 Years)
xii. 8h, Arvind- (Ape Appox 28 Years)
xiii. Sh. Mukesh- (Age Appox 18 Years)
xiv, Sh. Haritesh Kumar-  (Age Appox 27 Years)
xv. Sh. Rohit- (Age Appox 20 Years)
xvi. Sh. Sanjuy- (Age Appox 22 Years)
xvii. Sh, Sonaj- (Age Appox 29 Years)
- xviii. Sh. Sonu- (Age Appox 19 Years)
xix. Sh. Mahabir- (Age Appox 23 Years)
xx. Sh. Amarjeet- {Age Appox 42 Years)
Sh. Daya Shankar-  (Age Appox 37 Years)
h. Devanad- {Age Appox 27 Years)
i Sh. Divesh- (Age Appox 22 Years)
(Age Appox 29 Years)
Man (Age Appox 26 Years)
Sh, Pankaj- (Age Appox 19 Years)
Sh. Pritam- (Age Appox 27 Years)
. Sh. Raj Kumar- (Age Appox 24 Years)
Sh. Ramu- {Age Appox 30 Years)
Sh. Sontosh- (Age Appox 26 Years)
3 (Age Appox 38 Years)
(Age Appox 28 Years)
(Age Appox 42 Years)

(Age Appox 28 Years)
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xxxv. Sh. Sachin Verma-
xxxvi, Sh. Mulayame-
xxxvii. Sh. Rajesh-
socxviii. Sh, Suraj-
xxxix, Sh. Rahul-

2, Date & time of Accident :
3. ESI No. i. Sh. Rakesh Sahu-
ii. Sh, Ajay-
i, Sh. Manish-
iv, Sh. Mukesh-
v. 5h. Ratilal-
vi. Sh. Sallu-
vii. Sh. Suryamohan Jha-
viii. Sh. Vikas-
ix. $h. Dharmendra Ray-
x. Sh. Kanhiya Kumar-
xi. Sh. Somveer-
xii. Sh. Arvind-
xiil. $h, Mukesh-
xiv. Sh. Haritesh Kumar-
xv, Sh. Rohit-
%vi. Sh. Sanjay-
xvii. 8h. Sonaj-
xviii. 8h, Sonn-
-xix, Sh. Mahabir-
xx. Sh. Amarjeet-
xxi. Sh. Dayashankar-
xxil. Sh, Devanad-
xxiii. Sh. Divesh-
“xxiv. Sh. Ghanshayam-
xxv. Sh. Manaj-
xxvi. Sh. Pankaj-
xxvii. Sh, Pritam-
~ xxviii. Sh. Raj Kumar-
~ xxix. Sh. Ramu-
. Sh. Sontosh-
- xxxi. Sh. Vijay-
xxxii. Sh. Neeraj-
- xxxiil. Sh. Sanjay-
xxxiv. Sh. Anil Kumar-
~ xxxv. Bh. Sachin Verma-

L

(Age Appox 22 Years)
{Age Appox 23 Years)
(Age Appox 42 Years)
(Age Appox 20 Years)
{(Apge Appox 21 Yrs)

16:03.2024 at about 5:40 P.M.

6105920189
6927793770
6929396245
6934528798
6928820468
6933732679
6932002826
6932558673
6930217641
6933370123
1507276803
6934103768
6934312441
6934554318
6933091877
6934208801
6934554056
6934554017
6934554005
6932782430
5932882282
6934551637
6932667231
6928343414
6928979600
6932667267
6932667274
6928979619
6933385050
6932667343
6934042523
6933982697
6932782477
6932666804
6932782416




4. Homie Address
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e, Sh. Mulayam- 6929632298
xxxvil, Sh, Rajesh- 6932667286
sooxviii, Sh, Suraj- 6932750289
xxxix. Sh. Rahul- 6934554253

i $h. Rakesh Sahu S/o Sh, Jagdish Present-
Ward No -14, Harinagar, Dharuhera, District Rewari
Permanent address-Village Badaganj, Post- Tehsroli
District Jhansi (Uttar Pradesh)
ii. Sh. Ajay S/o Sh, Shiveharan- Village-Usaneedha District-
Mainpuri (Uttar Pradesh)
iii. Sh. Manish S/o Sh. Ram Prakash- Village- Garm Tiyara
(Bihar) 802132
iv. Sh. Mukesh Sfo Sh, Nathu Singh-Akurri Salempur
Kashganh (Uttar Pradesh) 207403
v. Sh Ratilal Sfo Sh. Trilok Nath, Village- Madaria
Gorakhpur (Uttar Pradesh) 273402
vi. Sh. Sallu $/o Sh. Harinder — Chalnpur Saran, Bihar
vii. Sh, Suryamohan Jha Sfe Sh. Shive Kumar. Village-
Muzafharpur Bihar
viii. Sh. Vikas Sfo Sh. lai Kumar - Village- Bhojpur Bihar
ix. Sh. Dharmendra Ray S/o Sh, Dhurendra Ray — Chorma
Siwan Bhagwanpur Hat (Bihat) 841406
. Sh. Kanhiya Kumar S/o Sh. Ram Matho, Village-
‘Sanichanda Saran (Bihar) 841419

xi. Sh. Somveer Sfo Sh, Kalyan Singh- Village- Bababpurdi-

‘Bulandshahar (Uttar Pradesh)
xii. Sh. Arvind S/o Sh. Chadi Lal - Village-thakeli

;EFJW Fﬂﬂe&hl
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fumr Pradesh)
wxl. Sh. Dayashankar S/0 Ghanshyam - B-1/120 Nand Nagri

Mandall Sabsll, North East Delhl PIN 110093

xxil. §h. Devanad /0 Ram Garib — Village Sanija

{Uttar Pradesh)

xxifi. Sh, Divesh $/o Bhanu Pratap — Village —Kaporpura
(Uttar Pradesh)

xxiv. Sh. Ghanshayam S/o Tota Ram — Village ~Sikrona
(Uttar Pradesh)

xxv. Sh. Manoj Sfo Ram Singh — District- Gonda

(Uttar Pradesh)

xxvi. Sh. Pankaj S/o Vijay Bahadur - Village-Kaporpura
{Uttar Pradesh)

xxvil, Sh. Pritam S/0 Ram Rattan — Village-Jhakoli

{Uttar Pradesh)

xxviii, Sh. Raj Kumar 5/o Radhe Shyam — Village-Fijipur,
Likhpura, Tehsil-Taravganj, District Gonda {Uttar Pradesh)
wxix. Sh. Ramu S/o Pwaru - Village Sewal Past Kakarakhor
Sewal District Gorakhpur

socx. Sh. Sontosh S/o Krishan Lal - Village-Jhakoli

{Uttar Pradesh)
wxxi, Sh. Vijay S/o Balkishan — Village Jhakoli  District
Faizabad [Uttar PradeshP) PIN 225408

xxxii. 8h. Necraj S/o Balram- Village-Gokulpur, Tehsll-
Bahraich, Rupadiha (Uttar Pradesh) 271881
xoudii, Sh. Sanjay S/o Jagan Nath- Village & Post Bhagrai
District Gonda {Uttar Pradesh)
xxxiv. Sh. Anil Kumar S/o Ram Garib- Village -Fijipur,
Likhpura, Tehsll-Taravgan] District Gonda (Uttar Pradesh)
xxxv. Sh. Sachin Verma S/o Santram - Village -Fijipur,
 Likhpura, Tehsil-Taravganj District Gonda (Uttar Pradesh)
mrf. Sh. Mulayam S/o Ramchander- Village Bhasender
Kala, Tehsil-Neja, District Prayagraj (Uttar Pradesh)
~ xxxvii, Sh. Rajesh S/o Ramsabd - Village Jhakoli

Sh. Suraj S/o Kanhaiyalal - Village Jhakoll
tar Pradesh)
xouxise. Sh. Rahul 8/0 Sunil ~ Arjun Nagar, District Bahraich




iv. Sh. Mukesh-
v, 8h. Ratilal-
vi. Sh. Sallu-
vii. 5h, Suryamohan Jha-
viil, h. Vikas-
ix, Sh. Dharmendra Ray-
«, Sh. Kanhiya Kumar-
xi, Sh. Somveer-
wii. $h, Arvind-
xiii. Sh. Mukesh-
xiv. Sh. Haritesh Kumar-
xv. Sh. Rohit-
xvi. Sh. Sanjay-
xvii. Sh. Soriaj-
xviil, 3h, Somu-
xix. Sh. Mahabir-
e E_hl_ﬁl_-mﬂljﬂﬂ'
xxi, Sh. Dayashankar-
xthh.Dwam&-
xxiv. §h, Ghanshayam-
soevi. Sh, Panks]-
wxvil. Sh. Pritam-
wviil. Sh. Raj Kumar-
xxix. Sh. Ramu-
xxx. Sh, Sontosh-
xxxi. Sh, Vijay-

- axxii. Sh. Neeraj-

¥ ~ xxxiii, Sh. Sanjay-

. T xxxiv. Sh. Anil Kumar-
000y, Sh. Sachin Verma-
xxxvi. Sh. Mulayam-
xouxviil, Sh. Suraj-
wxxix. Sh. Rahul-

ar at ]r"il Bha M sﬂ.h-u-
i Sh Ajay-
. Sh, Manish-
iw. Sh. Mukesh-
L' Sh, Ratilal-
- vi. Sh. Sallu-
vii, Sh. Suryamohan Jha-
|
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x. Sh, Kanhiya Kumar- Helper
%1, Sh. Somveet- Operator
xii. Sh. Arvind- Operator
xiii. Sh. Mukesh- Helper
xiv. Sh. Haritesh Kumar- QOperator
xv. Sh, Rohit- Operator
xvi. Sh. Sanjay- Operator
xvii. Sh. Sonaj- Operator
xviil. Sh. Sonu- Operator
xix. Sh. Mahabir- Helper
| xx. Sh. Amarjeet- Helper
i, Sh. Davashankar- Operator
xxii. Sh, Devanad- Helper
xxiii. Sh. Divesh- Helper
sxiv. Sh, Ghanshayam- Helper
xxv. Sh, Manoj- Helper
xxvi. Sh. Pankaj- Helper
xxvii. Sh. Pritam- Operator
xxviti. Sh. Raj Kumar- Helper
xxix. Sh. Ramu- Operator
xxx. Sh. Sontosh- Helper
xxxi. Sh. Vijay- Helper
socxii, Sh. Neeraj- Helper
xxiil, Sh, Sanjay- Operator
xacxiv. Sh. Anil Kumar- Operator
xxxv. Sh. Sachin Verma- Operalor
xxvi. Sh. Mulayam- Helper
ooxvil. Sh. Rajesh- Helper
xooxviii, Sh, Suraj- Operator
soxxix, Sh, Rahul- Helper

ephone or special message received:
§  : 18-03-2024
¢ 16,17, 18 & 19.03.2024
. Serious burm injury and Sh. Vijay S/o Sh. Bulkishan

expired on 19,03.2024, early morning during
treatment at Safdarganj Hospital New Delhi.

Serious burn injury and one fatal
i, Sh, Rakesh Sahu-  Was admitted in Trauma Center,
Rewari now Discharged
PGI Rohtak
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iii. Sh. Manish- Civil Hospital, Rewari
iv: Sh. Mukesh- PGI Rohtak
v. Sh. Ratilal- PG Rohtak
vi. Sh. Sallu- PG Rohtak
vii. Sh. Suryamahan- Jha- PG Rohiak
wviit. Sh. Vikas- PG Rohtak

ix. Sh. Dharmendrs Ray- PGl Rohtak
x. Sh. Kanhiya Kumar- Safdarganj Hospital New Delhi

xi. Sh. Somveer- Verma Nursing Home,
Dharuhera, Rewari
xii. Sh. Arvind- PGI Rohtak
| xiii, Sh. Mukesh- Civil Hospital Rewari
«iv. Sh. Haritesh Kumar-  Civil Hospital Reward
%v, Sh. Rohit- Civil Hospital Rewari
| xvi, Sh. Sanjay- Civil Hospital Rewari
wvii. Sh. Sonaj- Civil Hospital Rewari
xviii, Sh. Sonu- Civil Hospital Rewari
xix. Sh. Mahabir- PGl Rohtak Discharged
xx. Sh. Amarjest- PG Rohtak
xxi. Sh. Dayashankar- PGI Roheak
xxii. Sh. Devanad- PGI Rohitak
wxiii. Sh. Divesh- PGI Rohtak
xxiv. Sh, Ghanshayam- PGI Rohtak
xxy. Sh. Manoj- PGl Rohtak
xxvi. Sh. Pankaj- Safdarganj Hospital New Delhi
xxvii. Sh. Pritam- Civil Hospital Rewari
xxviii. Sh. Raj Kumar- Civil Hospital Rewari
xxix, Sh. Ramu- PGl Rohtak
xxx. Sh. Sontosh- PGI Rohtak
- xoxi. Sh. Vijay- Expired on 19.03.2024 early

morning during treatment at
Safdarganj Hospital
‘New Delhi
socxii. Sh. Neeraj- PGI Rohtak
i Wﬁi Sh. Sanjay- Verma Nursing Home,
Herubim, Hevea
- xxxiv. Sh. Anil Kumar- Verma Nursing Home,
. Dharuhera, Rewari
~ xxv. Sh. Sachin Verma-  Verma Nursing Home,
Dharuhera, Rewari
oocvi, Sh. Mulayam- Verma Nursing Home,
Dharuhera, Rewari
 xxxvii, Sh, Rajesh- PGI Rohtak
oxxvil, Sh. Suraj- Civil Hospital Rewari

oxxix. Sh. Rahul- PGI Rohtak




93

i1 I_’han- of Employee wurki.n.g at time of injury: All the workers named above were
working in the buffing and fatling section (working hall) of above said factory premises,
deputed for different setivities,
12, Task and Activity st the time of Aceident:
A) General Type of wsk: - Yies
13) Employee was working: - With Co-worker

13 Posture of Employee at the time of accident:- All the workers named above were
working in the bulling and fatling section (working hall) of above said factory premises,
deputed for different activities,

I 4. Supervision at Time of Accident - Not supervised.

Heport:

MJs Lifelong India Private Limited, Plot No, 76 & Khasra No. 5//20, 21, 67/15/2, 16, 23,
Sector-6, Dharuhern, District Rewari is engaged in the manufacturing of plastic moulded auto
components & aluminum die casting auto components. The information regarding the
accident in the above mentioned factory was reccived from the sources on 16-03-2024 late
evening, The sbove said factory was visited by the undersigned along with the concerned
Assistant Director, (Industrial Safety & Health)- Rewari on 16-03-2024 and took the statément
of Sh. Vikash Kumar (Injured Person admitted at PGI Rohtak for treatment) recorded on
18.03.2024 & Sh. Dharmender (Injured Person admitted at PGI Rohtak for tregtment)
recorded on dated 19.03.2024 1t PGI Rohtak, and Sh. Sandeep Bhat (GM Operation) and the
accident inquiry was carried out into the accident. So, as per the spot examination, contents of
the statements recorded and circumstantial evidences, it is revealed that:

On 16.03.2024 at about 5:40 P.M., the above said workers, along with the other workers
working in the buffing and faling section (working hall), of the above said factory premises,
were deputed in different activities. In the buffing and fatling section (working hall), buffing
of the semi finished aluminum auto parts, with the buffing machines were being carrying out,
in which aluminum dust is produced during the buffing process in the buffing machine, which
was trnsferred through the pipe lines/duct and finally collected into the dust collector. As per
the OCTV recording, the spark generaled in one buffing maching (nos. 24), during the process
of buffing of the semi finished aluminum auto parts, which (spark) travelled through the
; b along with the aluminum dust particles, toward/inside the dust
explosion, in the two dust collectors, along with the spread of
; dust particles along with the flame, resulted into back fire in the
\ (working hall) through the connected pipe lines/ducts due to which
buffing and fatling section got trapped into the fire/flames,
e burn injury 1o the above listed workers working in the buffing
ed 39 nos. of workers were taken to the nearby hospitals i.e. the
a, Distt.- Rewari and Civil Hospital Rewari for treatment.
ay, Sh, Mukesh, Sh. Ratilal, Sh. Sallu, Sh. Suryamohan Jha, Sh.
h. Kanhiya Kumar, Sh. Arvind, Sh. Mahabir, Sh. Amarjeet, Sh.
, Sh. Divesh, Sh. Ghanshyam, Sh. Manoj, Sh. Pankaj, Sh. Ramu,

Neerai, Sh. Rajesh, Sh. Rahul were referred to the PGI Rohtak for
s discharged from the PGI Rohtak and again as per the condition of
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::;fﬁhﬁl Kumar, Sh. Ghanshyam, Sh. Pankaj, Sh. Vijay were referred 1o Safdargan)
pital New Delhi for treatment. Sh. Somveer, Sh. Sanjay, Sh. Anil Kumat, Sh. Sachin
Verma, Mulayam were discharged from the Verma Nursing Home, Dharuhera, District
Rewurd. Sh. Vijay S/o Sh, Balkishon expired during treatment on 19.03.2024, early mormning &
Safdarganj Hospital New Delhi, As all of sudden, the spark was generated, during the buffing
process, of the semi-finished aluminum auto parts, in the buffing wheel (a part of the buffing
machine) due 1o the contamination of some foreign metal particle in the buffing wheel body,
| (contamination at the time of the manufacturing of that buffing wheel), resulted in to the
hlast/explosion, as mentioned above. If the foreign body particle/metal in the buffing wheel
could have been detected, before using the buffing wheel, the generation of spark & ultimately
cven the said accident also would have been avoided. Moreover the necessary instruction,
traiming, ete. were also not rendered (o the workers, working in the factory.

Result of Enquiry:

From the enguiry it is observed that the spark generated in the buffing machine during the
buffing process, travel toward the dust collectors, resulied into the blastexplosion, there
<hould be some amrangement to restrict the entry of spark in the dust collector/pipe lines/duct
or back fire, as mentioned above, soall the practical measures had not been taken to restrict
the spread and affect of the explosion by the provision in the plant or machinery of chokes,
buffles, vents are other affective appliances. Also in the above mentioned factory, where the
inflammable dust ie. (aluminum dust) ere produced by buffing, grinding or gther process,
special precaution by grinding or other process, not taken, such as, enclosing the plant,
keeping the working hall free from dust and keeping away naked light. So the overall/part of
pipe line/ducts, dust collector, ele., are not maintained properly in such & way, as to avoid the
blast in dust collector/blew out of the flame and lhis-ahm‘dml. Moreover the nécessary
istructions, training, etc. were also not rendered 10 workers working in the factory.

as. ated in the buffing machine during the buffing process & travelled
collectors, resulted into the blast/explosion, there should have been some kind
At 10 restrict the entry of spark in the dust collector/pipe lines/ducts or back fire,
il the practical measures had not been taken 1o restrict the spark and
, by the provision in the plant or machinery of chokes, baffles,
ances, Also, in the above mentioned factory, where the
1 dust was produced by buffing, grinding or other process,
or other process, was not being taken such as, enclosing the
free from dust and keeping away naked light. So the occupier
nd safety of the workers, while working in the factory.
: 7A, 37 of the Factories Act, 1948 and rule 66-B of the

k was generated due to the some foreign metal particle in the
buffing machines along with the buffing wheel were not
, a5 10 detect the foreign body like metal particle, in the body of
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f::_;;ﬁlﬂ“ rj:‘wﬁ[";:]‘;: ﬁfhv Ghanshyam, Sh. Panksj; Sh. Vijay were referred to Safdarganj
Nedin it r lrmtm:ut Sh. Somveer, Sh. Sanjay, Sh. Anil Kumar, Sh. Smhm

i de discharged from the Verma Nursing Home, Dharuhera, District
Ht“m 5h Vijay 8/o Sh. Balkishan expired during treatment on 19.03.2024, early moming ot
Saldargan) Hospital New Delhi, As all of sudden, the spark was generated, during the buffing
process, of the semi-finished aluminum auto parts, in the buffing wheel (a part of the buffing
maching) due to the contamination of some foreign metal particle in the buffing wheel body,
(contamination at the time of the manufacturing of that buffing wheel), resulted in to the
blastexplosion, as mentioned above. If the foreign body purticle/metal in the buffing wheel
could have been detected, before using the buffing wheel, the generation of spark & ultimately
even the said accident also would have been avoided. Moreover the necessary instruction,
training, ete, were also not rendered 1o the workers, working in the factory.

Result of Enguiry:

From the enquiry it is observed that the spark gencrated in the buffing machine during the
buffing process, travel toward the dust collectors, resulted into the blast/explosion, there
should be some arrangement to restrict the entry of spark in the dust collector/pipe lines/duct
or back fire. as mentioned above, so all the practical measures had not been taken to restrict
the spread and affect of the explosion by the provision in the plant or machinery of chokes,
baffles, vents are other affective appliances. Also in the above mentioned factory, where the
inflammable dust i.e. (aluminum dust) are produced by buffing, grinding or other process,
special precaution by grinding or other process, not taken, such as, enclosing the plant,
keeping the working hall free from dust and keeping away naked light, So the overall/part of
pipe linefduets, dust collector, etc., are not maintgined properly in such a way, as to avoid the
blast in dust collector/blew out of the flame and this sccident. Moreover the necessary
instructions, training, etc. were also not rendered to workers working in the factory.

Violation of Section/Rules:

1. As the spark was d in the buffing machine during the buffing process & travelled
toward the dust collectors, resulted into the blast/explosion, there should have been some kind
of arrangement to restrict the entry of spark in the dust collector/pipe lines/duets or back fire,
a5 ia bov o4 measures had not been taken to restrict the spark and
spres provision in the plant or machinery of chokes, baffles,
liances. Also, in the above mentioned factory, where the
am dust was produced by buffing, grinding or other process,
other process, was not being taken such as, enclosing the
2 from dust and keeping away naked light. So the oceupier
of the workers, while working in the factory.
; ‘A, 37 of the Factories Act, 1948 and rule 66-B of the

generated due to the some foreign metal particle in the
machines along with the buffing wheel were not
teet the foreign body like metal particle, in the body of .
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buffing wheel at the initial stage, as to avoid the spark and ultimately the accident, which was
the wrong method of work in the factory,

This is the violation under rule 66-C of the Punjab Factory Rule 1952.

{3). An oceupational Health centre/dispensary provided in the factory was not as preseribed,
as 1t have only two rooms and no any doctor/staff employed/appointed in the occupational
Health centre.

This is the violation of Section 45 of the Factories Act, 1948 and rule 70-O of the Punjab
Factory Rule 1952,

(4). The workers were allowed to work for more than the preseribed limit of hours, in a day in
the factory i.e. from 7:00 AM to 7:00 PM/8:00 AM to 8:00 PM.
This is the violation of Section 54 of the Factories Act, 1948,

(5). As in the approved factory building plan from the Chief Inspector of Factories, Haryana
Chandigarh, vide approval No. 12215 dated 23.11.2021, the buffing machines, ete. weﬂ:
installed in middle portion of C Block of the factory. But the alieration/addition of the position
of the grinding, buffing, fatling machines ete., were made to the fettling area (south-west
corner) of C Block of the factory without getting prior approval from the Chief Inspector of
Factories, Haryana, Chandigarh. The dust collector position/area also not got aEPm“d from
the Chief Inspector of Factories, Haryana, Chandigarh. Certificate of stability in Form No. 1-B
of the same, also not got accepted from the Chief Inspector of Factories. Haryana,
Chandigarh.

This is the violation of Section 6 of the Factories Act, 1948 and Rule 3-A, 4 of the Punjab
Factory Rule 1952,

{6). All aquiﬁmams for the extraction or suppression of dust shall at least once in every six
months be periodical examined by s competent person, and any defect disclosed during such
examination and test, shall be rectified immediately, No such record was shown by the
‘munagement for the periodical examination of the pipe lines/ducts, dust collector from the
competent person, as prescribed, during the accident enguiry.

(b) A MMM@M and test in Form No. 38 not found during the accident

n 14 of the Factories Act, 1948 and of Rule 102, Schedule-V

m No. 25, Register of accident and dangerous occurrence in
> time of accident enquiry,
of the Punjab Factory Rule 1952.

work, at such a place without providing any required/appropriate
uch as appropriate apron, ete., in this improper and un-safe
g method of work, which ultimately caused their severe
. Moreover the necessary instructions, lraining, etec.,
5 and were also not supervised properly, as to restrict



, e which, ultimately resulted into such severe burn imjury
and caused the death of one worker presently, Y

This is the violution of Section 7A of the Factories Act, 1948

(9). Exists of the factory were not marked with suitable illuminated, with suitable
arrangement, such as artificial lighting is to be adopted to maintain the required illumination
in case of failure of normal source of electricity supply in the factory.

This is the violation of Section 38 of the Factories Act, 1948 and of Rule 66 of the Punjab

At/

Dieputy Director,
Industrial Safety & Health, Gurugram-1l

Place Gurugram
Dae 19-03-2024

DA- ? S :
(1) Statements of Sh. Vikas Kumar (Injured Worker), Sh. Dharmender S/o Sh. Dhurender
Ray (Injured Worker) and Sh. Sandeep Bhat (GM Operation).

(2) Video & Photograph of place of accident.

(3) Form No. 2
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_ | Sh. Vijay Kumar
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PROSECUTION/COMPLAINT UNDER THE FACT
IN THE HON'BLE COURT OF C.d:M-

Name and Address of Factory

cranmenesns ECUPICT

Sh. Sandecp Bhat
mmm— [ ][ 11 2

M/s Lifclong India Private Limited, Plot M.
76 &, Khasra No. 5120, 21, GH15/2, 16, 25

Sector-, Dharuhera, District [Rowari

S e e

__ﬁ_"_“n.__-.u-.—--*

e

Section

___.—-_-_.'-I—-_-_._-.-_-_-_

TA3T

AT AL P

ORIES ACT, 1948
“Ew.l\ﬂl

0 s

Rule

IS
G6-1)

66-C

70-0

Dispateh
No. & Date
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P 1
1
Srate Through Assista Dircctor (Industrial Safety & !;!gglt:] gﬂlar;
Versus

cammmemeeee O ccupier

Sh. Vijay Kumar

gh. Sandecp Bhat E— LD

1t is submitted as follows:=
nager respectively of M/s Lifelong

That the accused samed above are the Occupier and Mana ;
India I:ﬁvate Limited. Plat No. 76 &, No. 5420, ‘21. 6;"!15,"426 16, 25, Sector-u,
Dharohera, District Rewari, which is covered under the Factornes Act, 1945,

} 1 'd Et & EI’. Rﬂ-mﬁh
i i i |.h f i mEnﬂﬂﬂBd abﬂve was con L Ed b
I he [D.I:ﬂ -3:':1d-ﬁn.‘ ti‘tqﬂll.'}' n 2 IRG gr}r : ) :

Singh, Deputy pirector (15&H) Gurugram-11, on 16,17, ;
following violation under the Factories Act, 1948 and Rules framed there under:=

nerated in the buffing machine during the buffing process

& ravelled toward the dust collectors, resulled inio the plast/explosion, there should had
been some kind of arrangement 1o restrict the niry of spark In the dust collector/pipe
lines/ducts or back fire. as mentioned above. So. all the practical measures had not been
taken to restrict the spark and spread & affect the explosion by the provision in the plant
or machinery of chokes, baffles, vents of ather affective appliances. Also, in the above
mentioned factory, where the inflammable dust ie. aluminum dust was produced by
buffing, grinding or other process, special precaution by grinding or other process, was
Whﬂk!ﬁﬂkﬂﬁﬂﬂﬁﬂmmﬂﬂthﬂ plant, keeping the working hall free from dust and

1. That the, As the spark was ge

hgwwhght Sb.ﬂ}e.opcupitr failed to ensure the health and safety of the

workers, while working in the factory.

This is the viola t Section 74, 37 of the Factories Act, 1948 3 d rule 66-B .
ﬁﬁl # e ' nd rule 66-B of the Punjab

wgg;rg;ated due tothe some foreign metal particle in the
ng mg_q_:him_;-_t along with the buffing wheel were not
ot :ma foreign body like metal particle, in the body tr;f
‘avoid the spark and ultimately the accident, which was

e Punjab Factory Rule 1952.

::}fdispensar'.r provided in the factory was not as
| no any doctor/staff employed/appointed in the

f the Factories Act, 1948 and rule 70-O of the Punjab
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4 Thatthe, workers were allowed to work for

S faztory b SEDM %50 AN 0 750 PM!Bﬂ;‘:‘; than the prescribed limit of hours, in = day In
This is the violation of Section 54 of the ’Fl.l;tuﬂu '.t:n: I?;:HM.
: "

That the, as in the a
chandigarh, vide pnrrunue:: factory bullding plan from the Chief Inspactor of Factories, Haryana
' approval No. 12215 dated 23.11,2021, the buffing machines, etc. were

installed in middle portion of C Block of the factory. But the alterationfaddition of the position
of the grinding, buffing, fatling machines etc., were made to the fettling area (south-west
cormer) of C Block of the factory without getting prior 'approval_frnm the Chief Inspector of
Factories, Haryana, Chandigarh. The dust collector position/area slso not got approved from the
Chief Inspector of Factories, Haryana, Chandigarh. Certificate of stability in Form No. 1-B of the
same, also not got accepted from the Chief Inspector of Factories, Haryana, Chandigarh.

This is the violation of Section 6 of the Factories Act, 1948 and Rule 3-A, 4 of the Punjab
Factory Rule 1952,

6. That the, all equipments for the extraction or suppression of dust shall at least once in every six
months be periodical examined by a competent persofn. and any defect disclosed during such
examination and test, shall be rectified immediately. No such recard was shown by the
management for the periodical sxamination of the pipe lines/ducts, dust collector from the
competent person, as prescribed, during the accident enquiry. )

[b) A register containing particulars nd test in Form No. 38 not found during the accident
enguiny.

This is the violation of Section 14 of the Factories Act, 1948 and of Rule 102, Schedule-V of the
punijab Factory Rule 1952.

7. That the, muster 'ﬁloh register in form No. 25, Register of accident and dangerous oCcurrence in
Form Mo, 26 not made available at the time of accident enguiry.
This is the viclation of Rule 103 of the Punjab Factory Rule 1952,

8 That the, allowing the workers to work, at such a place without providing any
' mmﬂ;ﬁppmmpﬁmm] ‘protective equipment, such as appropriate apron, atc,, in ths
: and un-safe w Ing ¢ ion, was totally 3 Wrong method of work, which ultimately
ere burn Injury/death, as explained above. Moreover the necessary
mﬁﬂ'nptrendered to the workers and were also not supervised
Ny pﬁ;}ﬁp’amﬂ un-safe working, which, ultimately resulted into such

e death of one worker presently.

the Factories Act, 1948

jere not marked with suitable illuminated, with suitable
ng fs to be adopted to maintain the required illumination in
tricity supply in the factory.

f the Factories Act, 1948 and of Rule 66 of the Punjab
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That the accused named above had violate

Act, 1948 and Punjab Faclories Rules, e e

L 1952, which 1s punishable u/s 92 of the Factories Act.
1948. Therefore, it is prayed that the accused may please be convicted as per law and he may

pl::u.?t T di.ﬂiﬂﬁd w's 102 of the Factories Act, 1948 (o rectily the above mentioned violation
within a speecilic period.

Mame of the witnesses:-

1. Er. Ramesh Singh, Deputy Divector,(IS&H) Gurugram-11 ith q i
2. Dealing Assistant O/o Chief Inspector of Factories, Haryana, Chandigarh With Tecore.

Endst Mo, \a g - 19

1. Chief Inspector of Factories, Haryana, Chandigarh. ,
5. Deputy Director, Industrial Safety & Health, Gurugram-1l
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Abstract

During Visit of NSC Safety Audit Team comprising of three Expert Members along with the
senior staff of M/s Lifelong India Pyt Limited, accident site was visited on 15™ to 17" of April
2024, and closely analyzed the post-accident scenario.

From the CCTV footage it is evident that fire originated near one of the buffing machine.

During Inspection no serious lapse or gross negligence was observed. No apparent or obvious
cause of accident was found but following may be the probable cause or contributing factors.

i} Spark generated due to some short circuit/electrical fault in the buffing machine.

i) Due to electrostatic charge.
iii) Buffing operations were carried out against rotating emery belts. Possibility of sparks
due to friction exists. As this is a special process, expert apinion will matter.

It is evident that generated spark/energy Initially ignited the accumulated fine dust near
foundation structure of one buffing machine. PYC suction pipe which was adjacent to
aluminum dust caught with fire and started smoldering.

As clearly seen in the CCTV footage, the operator observed this and tried to snuff-out the
blaze/smoldering in dust at his own efforts by striking with the foot.

As at source of ignition, an adequate energy was present causing the PVC hose pipe to ignite
locally and dispersed into an atmosphere containing sufficient oxygen to permit combustion
and subsequent rubbing action of operator by foot might have likely exaggerated the
s[nt_:ldering and the same is propagated immediately in surrounding atmosphere where a few
dispersed fine dust was already present and created a huge aluminum dust fireball called as

called “deflagration” , followed by which eventually flame getting propagate to the bag filter
(confined Area) through duct due to negative pressure, giving rise to the major explosion. (The
PVC suction hose was fitted with dust collection hood and main duct to extract aluminum dust).

ok
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Brief Details about Incident of Fire and Explosion at M/s Lifelong
India Pvt. Ltd., Dharuhera, as obtained by NSC Team comprising
Shri Mahendra Singh, Director, NSC, Shri Satish D Bharambe and
Shri Govindan Kutty, Expert Panel Members.

1.0  Incident Details:

Date . [ March 18, 2024
Time 1 | 1742 hrs
Location ;| Fettling Section
Nalure of Incident|: | Fire and Explosion
Injuries : | Bumn Injuries to 39 Employees working in the area

20 Sequential Information of Incident:

In the southwest corner of premises of M/s Lifelong India Private Limited, a section
called Fettling Area is located. After pressurized aluminium die casting process the
raw auto ancillary components are brought to Fettling Section for further finishing of
castings. In this section mainly filing, lancer (emery) and buffing polishing activities
were carried oul. On 16th March 2024 when all activities in Fettling Section were in
progress, a folal of 67 workers (Contractual + Regular) were working in shed,
suddenly fire ball was observed near buffing machine number 21, in fraction of
seconds, the fire was transferred to dust collectors through duct and explosion
occurred at 05:42 PM due to excessive pressure in the Dust Collectors. The Dust
Collectors were located outside the shed and separated by brick wall. Eventually due
to the explosion in dust collector and subsequent tumning into major fire and due to
excessive pressure flame travelled back through ducting and entered into the fettling
area. Fire in the work area badly caused harm to occupants and the workers
sustained injuries due exposure to heat of fire and few of them burnt badly. A few
phetographs of incident scenario are given below:




[16-03,2024 17:42:48

b-83/2024 17:42:48

PICTURE-2

16-03,2024 17:42:49
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3 Injuries and Equipment Damages:

It was reported that at the time of incident, 67 no. of workers were at the job in
Fettling area, 39 workers were found injured just after explosion out of which 16
workers who burnt badly were expired during treatment in hospital. 20 workers were
recently discharged from hospital and 3 workers are still under treatment at PGl
Rohtak and shifted in general ward for further recovery. The company provides all
financial Support to all affected workers. In addition to Government benefits of life
insurance, ESI, welfare and Pension, M/s. Lifelong India Private Ltd. has voluntarily
taken up the responsibility of providing monetary support to families of injured
employees. Due to this accident involving multiple causalities, other following losses
encountered by the company* include;

Losses In Rs
Property loss /Building loss 1.1 Crore
| Machine and Equipment 2.25 Crore
Material /Stock Loss 7.5 Lacs B

Operational/Production Loss 1.32 Crore
Revenue loss 31.0 Crore

= “information provided by M/s Lifelong India Pi. Ltd.)

4 Process Workflow

In fettling area, following activities are being conducted at M/s Lifelong India

Filling Shot - wistral
process blasting - sl inspection
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The lay-out of the Fettling Section are as follows:-
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5 Description of the Incident:

During Visit of NSC Safety Audit Team comprising of three Expert Members
along with the senior staff of M/s Lifelong India Pvt. Limited, accident site was

visited on 15t to 17th of April 2024, and closely analysed the post-accident
scenario.

The observations concluded that;
The initial fire originated inside near one of the buffing machine’'s MS
foundation structures and was caused either by:

e short circuit/electrical fault in the buffi ing
ke -Power Master) at workstation in line 2 (as per

. charge due to inadequate earthing of
Klenergy initlally ignited the accumulated fine

of said buffing machine. PVC suction pipe
1 dust caught with fire (Picture-6) and started

e, the operator observed this and tried to
/in dust at his own efforts by stnkmg with the
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At source of ignition, an adequate energy was present causing the PVC hose
Pipe to ignite locally and disperse into an atmosphere containing sufficient
OXygen to permit combustion and subsequent rubbing action of operator by
foot likely exaggerated the smouldering and the same is propagated
immediately in surrounding atmosphere where a few dispersed fine dust was
already present and created a huge an aluminium dust fireball and followed
by which eventually flame getting propagated to the bag filter through duct
due to negative pressure, giving rise to the major explosion. (The PVC suction
hose was fitted with dust collection hood and main duct to extract aluminium
dust).

Typical layout of incident site:-

FETTLING ARER - FRMISHING OF ALUNENIUM PRESSUSTED DIL CASTED AUTO ARCILLARIES
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he CCTV footage provided by management
W_nt_ext and helped to assess the possible
hjuries and damages occurred. Visual witness
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PICTUBE-6 |Suspested sounce of
|mnition]

- Facts and Technicality about Metal Dust Explosion [Literature Review]:-

7.1 Dust explosion is considered as a serious threat for the industry that use or
handle combustible dust materials as it may lead towards a significant
economic loss in terms of damage to the facilities and suspension of activities,
severe workplace Injuries and fatalities. A dust explosion is in reality, a dust
“deflagration”, that is, @ combustion phenomenon in which the propagation of
the combustion zone oceurs at a velocity that is less than the speed of sound
in the “unreacted” dust. However, for conformity with common usage, it is
referred 1o as a dust explosion. A dust explosion results when finely divided

ombustible matter is dispersed into an atmosphere containing sufficient
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Oxygen to permit combustion and a source of ignition of appropriate energy is
present. Aluminium fine dust, having a lower surface area, tends to heat up
and therefore to bum very easily, The biggest mistake you can make,
therefore, is cansidering aluminium as a harmless materal without
considering its characteristics specially in the form of fine dust.

Five elements are required to have a dust explosion. The removal of one or
more of these elements can prevent an explosion from occurring:

i)

it)
i}
iv)

v)

Combustible dust,

Oxidizer (e.g., air).

lgnition source.

Dispersion of dust.
Confinement (confined Space).

Oxygen in air is the most common oxidizer in most combustible events.

Following are the most important properties of aluminium powder for correctly
assessment of the hazard potential.

-

Aluminium powder is combustible and classified as being flammable.
Mixtures of aluminium powder and air are ignitable over a wide range of
concentrations and can cause violent dust explosions.

Highly flammable hydrogen can form on contact with water or other
chemicals and present an additional risk of explosion, and possibly be
responsible for causing a secondary dust explosion.

The strong electrostatic charge on aluminium powder can lead o
electrical discharges, which can possibly ignite a cloud of aluminium dust.

7.2 Dust explosions and fires are the principal hazards associated with dust
handling systems. Other hazards that may occur include:

electrostatic charges on the conveyed material or
ch might ignite fine aluminium dusts in associated

. c:m}r.‘a from static charges on ungrounded
woluntary reaction,

entrate the smaller particles and employ pulse
nerate dust clouds and thus a dust explosion
ition source,

erity sharply increase as aluminium particle
lation of fine dust particles on surfaces are
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Risk mitigation tactics that are used in different ways to prevent fire and
explosion accidents, are listed below.

Avoidance of Ignition Source:

Observe a general ban on smoking; only allow smoking in designated areas
that are marked accordingly and that are far enough away from the
processing and storage areas.

Do not allow matches, lighters or other items that can produce spark to be
taken into the processing or storage areas.

* Do not allow any naked flames, lights or sparks in the processing and storage
areas or in dusty areas. Introduce a system of hot work permits for work
involving an ignition risk.

» * Avoid friction sparks and inadvertent metal-metal or metal-concrete contact.
: = Avoid any contact whatsoever of aluminium powder or items made from
aluminium with rust or rusty metal parts as incentive sparks can be produced
(thermit reaction).
% = Avoid electrostatic charges as otherwise electrostatic discharge sparks can
OCCur.

3 b} The rapid pressure developed during a dust explosion can be mmgatt_ed by
* venting. The present work explored the effects of venting on lhl_e explosion of
} different mixing weight ratios of aluminium and silver powder mixtures; NFPA

68 and EN 14491,

¢) Electrostatic discharges to be avoided: - Protection against electrostatic
discharges is essential, particularly in view of the low minimum ignition energy

of fine powders (< 1 mJ).

» Use of conductive tools aluminium powder builds up an electrical charge when
in contact with a ‘non-conductive surface. When cleaning, for example, only
‘use brushes with natural bristles (coconut, horsehair, etc.).

essential to avoid possibility of ignition due to

ng aluminium powder, it is essential that there is

he plant components and that they are earthed to
. Portable items also have to be connected in an
ner and earthed.

rally, vent sizes are underestimated. While it is hard
out more information regarding the vent design
atic opening pressure), the explosibility of the dust
ure strength, this under sizing may be related to a
-and particularly aluminium dust. Hence, the re-
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engineering is advised to design the dusl collecting system based on interal
actual pressure.

Explosion relief systems that were designed with organic materials in mind
may not be adequate for metal dusts. Explosion relief SP:'IDLIId always be
designed and evaluated considering the specific type of dust involved.

Explosion suppression systems using inert gases like Nitrugep which will
eventually reduce oxygen required for fire and explosion. Organic/flammable
materials may not be suitable for metal dusts. The Eupp[resslcn systems
should always be engineered and tested for the specific dust involved.

Explosion isolation: - While explosion venting protects the enclosure from
structural damage, it is the role of explosion isolation to prevent the primary
deflagration from propagating through interconnected pipes, especially when
these pipes/ducts lead to workstations. The flame was found twice as fast in
the case of aluminium dust, and the pressure was increased b;_r more Fhan a
factor 10 after 20 m. This illustrates well the challenges associated Iwrth the
isolation of aluminium dust explosions, both in terms of response time and
pressure resistance required for the isolation device.

In addition, one can reduce the damaging effects of explosions by adopting
constructive explosion protection measures, such as a construction that is
blast-resistant or resistant to explosion shockwaves, and explosion isolation
and suppression.

Design, monitoring and maintenance of dust collection systems:-
Detailed guidance for the safe design and operation of industrial plants
handling metal dusts may be availed from experts, including important safety
recommendations for dust collecting systems. Wet-type systems are preferred
to dry-type dust collectors since they offer an inherently safer design.
However, ﬂ?ﬁg-nﬁﬂﬂ'mﬁ?@ﬂmﬂﬁed and maintained properly, the decrease in
the water level inside the scrubber resulted in a lowering of the system's
efficiency, leading to a de in conveying velocity, which allowed some
ettl rheat, and explode. Dry-type dust collection
_-.r_equiremems. Loose dust particles became
inimum  velocity throughout the conveying
avoid powder to accumulate and create

d as the last safeguard in a facility handling
_ BEMs an easy task but is often neglected.
18 OFaluminium dust escape from the dust collection

0o ‘the factory per day, significant quantities
88 equipment, shelves, and other surfaces
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over time. An effective housekeeping program is crucial in order not to fuel the
Primary explosion, and therefore prevent the development of secondary dust
explosions,

1) Personal protective equipment: Whenever dealing with aluminium powder in

the open, one should always wear at least the following personal protective
equipment.

» Respiratory protection: dust mask filter class FFP 1 (IS 9473:2002)) for normal
dust formation; depending on the legal requirements, choose a higher class of
protection for high dust concentrations (P2).

= Hand protection; leather gloves with long cuffs (IS 12254).

Head / face protection: Helmet with mesh for protection against heat or flames (IS 1529 wire
mesh or plastic visor).

8. Safety Guidelines — National and International and Statutory requirements

8.1 NFPA 484 (National Fire Protection Association) Standard for Combustible
Metals applies to facilities that produce, process, finish, handle, recycle, and
store metals and alloys in a form capable of combustion or explosion. OSHA
often references this document as an industry consensus standard for
facilities that produce or handle metal dust and was created by combining
numerous standards related to specifically aluminium dust. This document
describes explosion and fire.

8.2 Indian Standard IS: 4226:1988 (Reaffimed in 2012) specifies Code of
Practices for Fire Safety of Industrial Buildings: Aluminium/Magnesium
Powder Factories.

nd installed that in case of fire, they can be easily

nveyers and similar equipment involving a
ded with flame-arresting or automatic fire
resisting damps, electrically interlocked with

adopted for prevention of accumulation of static
{earthing provisions made but potential source

Iron or steel nails to cause sparks by friction
ner be excluded from the area of risk, or they
and so installed and maintained as to prevent
ource of ignition.

2
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»  effective measures shall be adopted for prevention of accumulation of static
charges to a dangerous extent.

workers shall wear shoes without iron or steel nails to cause sparks by friction.

smoking lighting or carrying of matches, lighters, or smoking materials shall be

prohibited.

*  Transmission belts with iron fasteners shall not be used; and

* Al other precautions as are reasonably practicable, shall be taken to prevent
initiation of ignition from all other sources such as open flames, frictional
sparks, overheated surfaces of machinery or plant, chemical or physico-
chemical reaction and radiant heat.

9. Contributing Factors/Possible Root Cause of the Accident:-

During Inspection no serious lapse or gross negligence was observed. No apparent or obvious
cause of accident was found but following may be the probable cause or contributing factors.

| Sr.No. | Possible sources of ignition for | Existence at Fettling Area of
aluminium powder Lifelong India Pvt. Ltd

il Naked flames e.g., flame from No such sources of ignition
matches or cigarette lighters, were present.

furnaces, blowtorches, welding or
cutting flames, combustion
engines.

2. | Hot surfaces e.g., walls of boilers,| No such conditions
hot pipe work, soldering irons,| propagating igniton were
parts of machines (bearings) that present.

overheat, hot gases.

 Electric s and sources of | Probability exists at a few
‘spar loose contacts, | locations similar  situations
ower cables, faulty | observed.

18, arcs and sparks
light bulbs,

rges non-| Probability of accumulation of
of plant or static charges exist.

ble tools and
] Employees were wearing
Safety Shoes which has
embedded metal toe cap.

Buffing operations were carried
out against rotating emery
belts. Possibility of sparks due
to friction exist.

o (J
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T[ Lightnin

g strikes Voltage surges

N cables or plant caused by a ha S wealhet core ton

exists. Lightening arrestors
Sr. No.

Possible sources of ignition for]

Existence at Fettling Area of
aluminium powder Lifelong India Pvt. Ltd

lightning strike have been provided on plant
buildings.

Emergency Response information:-

During our visit, our team appreciated the efforts taken by management being
s0 concern about Safety parameters, almost all documents _|nc1ud:ng
“Emergency Response Plan’ was prepared and maintained. But looking at the
occurrence of subjected fatal accident on 16th March, it was i:amdent that
training part to the workers and responsive system mentioned in plan was
incomplete to some extent. There are several elements in ‘_'E_l'l'llt":rslﬂf'l'ﬂ_hrr
Responsive Plan” important to handle the situation during real crisis. Soltis

advised to increase the frequency of such awareness safely awareness
programs among the employees.

Training of individuals in the use of suitable extinguishing medium — dry sand

or extinguishing powders for “Class D fires," play great role in emergency
situation.

It was observed from the records that the workers underwent training for
handling of material and manufacturing process.

1t Design Improvement:- (Management of LIL may please Explore the
es to make changes and introduction of new devises in system to

 site, are not expert particularly for metal industry
ical and fire safety” during visit but following
e g suggested by NSC for consideration. The

the consultancy of an expert's who can
Juired specification,
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b) | To provide

park Arresfors/
Cyclone spar

spark arrestor just
before the Dust collector,

(Picture is symbolic)

c) |To provide suitable type of
fire detectors inside the Dust
collector over the tube sheet

of bag house. (Picture is
symbolic)

d) | Spark Detection & _

extinguishing system on the
Duct line before the Dust
collector: (Picture is
symbolic)

To provide metallic mesh at
e
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Il electrical mo
nrs m
ame proof grag ust be

Flameproof m{}mm ara

designed  with enclosures
that can withstand  and
contain any internal
exgl_t:sinn. Preventing  the
ignition of explosive
Etmnspharas in hazardous
environments, (Picture s
symbolic)

)

Fire Pneumatic dampers:

Whenever there is fire, the
pneumatic dampers which is
interlocked with fire sensor
will immediately get closed |
thereby  stopping  the
smokeffire to iravel further,
(Picture |s symbaolic)

h)

Control Panel:
Must have all interlocking
feature like whenever the
sensor  will detect the
sparkfire/smoke it will
in‘#naﬂhﬁly ‘give signal to
the ID Fan (Blower) to stop.




